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entire  House is to grant interim relief to the
Central Government emplosees 1 only
wanted to voice that feeling.

SOME HON. MEMBERS : rose—

MR. DEPUTY-SPEAKER : 1 would
request hon. Members to kindly co-operate.
Let us move on to the regular business
before us...

SHRI 5. KANDAPPAN : rose—

MR. DEPUTY-SPEAKER : 1 shall

allow Shri S. Kandappan later.

SHRI JYOTIRMOY BASU: I want to
make a submission on a different issue...

MR. DEPUTY-SPEAKER : Not now,
Let us finish the business before us and
then we shall come to that.
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SHRI S. KANDAPPAN (Mettur): I
sought your permission to raise the question
about the strike in the Indian Overseas Bank
by the employees. Before I go to that
subject, kindly permit me to say a few
words about the atrocities perpetrated
against the Harijans.

Iam pot going to sermonise on that
just now. I only request the House through
you to bear it in mind that this is not the
first time this is happening. Even earlier,
when we wanted to discuss something about
social welfare, it was always put at the fag
end of a session and the discussion was
adjourned or the House adjourned without
starting a discussion,

What I would like to insist upon its that
this is a wvery serious matter. If we are
going to treat it in the casual manoer in
which the Government is treating it, then
I am afraid a bloody revolution will start
in the country. They canoot bear this any
more. That is the situation which they
have reached. So, I would beg of the
House through you to see that we start this
discussion today, right now, and if possible
to go ahead with it even sitting late in the
night. Or, as somebody suggested, if need
be, let us extend 1he sitlingup to tomorrow
and conclude the discussion on the subject.
1 feel very seriously about it.

Now, coming to my subject, I was
referring to the strike. I em sorry that the
Minister of State, Shri Sethi, who was here
a little while ago, is oot here now. This
strike is very unfortunate, because it comes
in the wake of so many other strikes that
are taking place in our country. It is not
only causing a lot of inconvenience to the
clients and the consumers but it is a proof
of mismanagement in the nationalised banks,

T shall just briefly put the case before
the House. About two weeks back, there
was some kicd of struggle and a sort of
difference of opinion between the employees
of the Oversees Bank and the authorities, in
the Defence Co'ony branch. The Secretary
of the Union concerned with this problem
wenl there and sorted out the difference, and
he was able to amicably settle it. But what



